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no panib\\wy of any collusion with aay
expart orimport houses asalleged.

Tae aTsirs of the G>T=e Board are
maaged by a Statutory Baaed ani it
Statutory Cox mittees, with adequate
Feprewentstion to all interests concerned
L.i:‘;lniw T l"h.] Houses of Parliament.

e Board hat ben giving a d ace-
ount of jtelf to thegnu'&lion ol’.?il
interests concu;l’-d and h;le also taken

uate st=ps for proper develpment of
m Tadustry in the future,

1y 56 hre.

STATEMENT UNDERDIRECTION 115 .

FinanaiaL Assrance 1O KERALA

SHIUC. M. STE2daV ([d1kki): On
Novem'y:r 24, Shei Baiau Pratap Singh,
M ister of gum for Agriculture made
the followingstatementin Lok Sabha:—

“We are notcalloustowards anybody.
We will consider the case of Kerala also.
But  here is a situation that no r-quest for
Central amistance has been asked by the
Kcrala Government.”

The statement by the Minister that the

t of K erala had not requested for
Central  amistance was contrary to facts
for the following reasons:—

“(i) The Hom= Minister of Kerala met
the Prime Minister on 21st
November at 2 PM and made a
specific request for financial
amistance to mecet the cyclone
situation in Kerala.

(ii) On the 23rd November, a wire-
less memage was sent to and re-
ceived at the Prime Minister'’s
Secretariat at 1600 hours wherein
the damages sustained in Kerala
were assemed at 10 crores of
rupees and a specific request was
made for immediate financial
amistance.

(i) On 23-11-1977 a leleptinm;_
e, being the exact o

m:lﬂw to m:tﬂme
Minister, received at the Kerala
Haerase in New Delhi was seat to
the Prime Minister’s Secretariat
and was delivered there at
about 1800 hours. The mes-
sages above mentioned were from
the Chid Minister of Kerala ta
the Prime Minigter of India,
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Direction 115 336

The Chiel Minister of Kerala, with.
reference to the statement of the Minister
of State for Agriculture, Shri Bhanu Pratap
Singh, in a preas conler*nce at Trivandrum
repudiated his allegation and had cited
the above mentioned facts to establish
that the Kerala Government had asked
for financial anistancefrom the Centre."

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : Sir, my Honourable
friend, Shri C. M. Stephen has  said that
in the course discussions in this House
on the 24th November, 1977 on recent
cyclonic storms in the South, I had stated
that no request for Central asistance has
been askedfor by the Kerala Government,
Shri Stephen has tried to prove that this
statement was contrary tofacts. Insupport
he has indicated that on the 218t
November, 1977 at 2.P. M., the th'n Home
Minister of lierala had met the Prime
Minister and made a spI-ific request for
financial aminnance. He has further stated
that on the 23rd November, 1977, a speci-
fic request of immediate financial assis-
tance was made through a wireless message
said to have been received by the Prime
Minister’s Ofice on the 23rd November,
1977 and that on the same day a teleprinter
memage being the exact copy of the wirclem
message to the Prime Minister was sent to
the Prime Minister's Office.

Sir,

When Shri Stephen had given a Notice
of Breach of privilege on the ground that
I delivberatcly by the aforesaid statement
tried to mislecad the House, my Ministry
hadgivenan claborate clarification regard-
ing the circumstancesin which I had made
that statement. It was explained at the
time of making the statern-nt that till then
no masagewasreceivedinmy Ministry from
the State Government specifically maki
any request for any Ceniral assistance. ni
am plscing the copies of the tel printer
message dated 22-11-77 from Special
Secretary (Revenue Department), Kerala
Govt. to Additional Secrctary, Ministry of
Agriculture, Union Government, of tele-
printer message dated 23-11-1977 from
the Chief’ Minister of Kerala to the Prime
Minister as s=nt to us by the Office of the
.yn'_i.l.l Repr-sentative of the Goverament

Kerala in Delhi [Placed in library. See
No. LT1307/77.)

Some confusion has arisen because of the
fact that whereas the Chief Minister of
Kerala in his wdreles message dated
23-11-1977 copied:-on the tel printer also,
had asked for Central sssistance on' an ad
hoc basis outside the Plan, on the copy of
thel:y iat;r - smr: tluRdil Minis-

e Oftce ofithe al Representa-
Ii.ize at Kerala House EuDelhi. thre Jast
para containing demand of Central assis-
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tance was ‘replaed by a sent'nce stating
that'*no Central assistance has been made
till now on the subject to this State Go-
vernment.” A copy of tie telex mesage
dated 23-11-1977 received from the Prime
Minister’s Office on 26-11-1977, i.c. after
I bad made the statement is also placed
on the Table of the House. [Placed in
l'brary, See No. LT-1507/77]

The Speaker was pleased to appreciate
the material diff~rcnce  between the copy
of the Chief Minister's mesage to
the Prime Minister received by us from the
Special Representative of the Kerala Go-
vernment in New Delhi and that received
by the Prime Minister’s office. This indi-
cated that when T made the statement on
24-11-1977, no request for Cntral assis-
tance had been brought to my notice or
that of my Ministry. It still remains a
mystery for me why the Special Represen-
tative of the Kerala Government in New
Delhi sent two  different versions of the
same =1 iigrmter message one to my Minis-
gyﬁmd ¢ other to the Prim: Minister's

CE.

Sir, on the above basis and against the
background of his knowledge and experi-
ence as a judge, the Speaker on the 7th
December, 1977 was plessed to decline to
give his consent to the Honourable Mem-
ber to raise the question involving the
breach of privilege of this House under
Rule 222 of the Rules of Procedure and
Conduct of Businessin the Lok Sabha.

As regards the meeting betwe'n the
Home Minister of Kerala and the Prime
Mioister on the 21t November, 1977 till
now I have had no intimation about this
meeting or what ttranspired during the
discussions.

SHRI C, M, STEPHEN : On the state-
ment just now made by the hon. Minister
of State, Shri Bhanu Pratap Singh, I wish
to seek a clarification. This is a matter
between the Government of Kerala and
the Government of India. I want only

one specific clarification.

Thercisno question of privilege invalved
init. T appreciate that when the Minister
made the statement, he said he did not
have the knowledge. Thereflore, no pri-
vilegearisesat sl

The ruling is absolutcly clear. wheniris
stated s0. Now, the point is that the
Miinsiter, may be, out of his limited infor-
mation, informed the House and informed
the couatry that the Kerala Government
did not make a request for financial mssis-

Direction 115 38

tance to the Government of India whereas
a communication from the Kerala Chicf
Minister to the Prime Minister is a co-
munication from the Kerala Governmenl
to the Government of India and whereas |
thc communication contained a special
request for the financial amistance. 1am
facing the Government of Inda—not a
particular ministry only. The question
is: whether the Kerala Governmrnt re-
quested our Central Government by a
personal request and representation to the
Prime Minister and by a wireles m

o r.h]e Prime Minister and ;;betbcr in thie
wireless message, a special request was
made on the nsgi'd itself and whether the
Home Minister of Kerala made a special
request to the Prime Minister for such an
asustance. After the 115 Notice, is it not
the duty of the Minister conceraed to check
up with the Prime Minister whether the
statements of facts are correct or not? 1
am not dealing with the Agriculiure Minis-
try at all; I am dealing with the question
as to whether the Government of Kerala
requested the Government of India for
financial assistance. My casc is that by
personal represcntation and by a commu-
nication the request was made at the
highest level between the Chicdf Minister
and the Prime Minister. The other minis-
trics did not arise h-re at all.

SHRI BHANU PRATAP SINGH :
Sir, I bave made it repeatedly clear and 1
repeat n%nin that & wireless message from
the Chiel Minister of Kerala was received
3}, the Prime Minister, A teleprinter copy

that message was also simultaneously
sent to the Prime Minister's Office and to
my Ministry.: Thr copy that was sent to
my Ministry wasdifferent from what was
sent to the Prime Minister’s Office.

If the confusion has arisen and if any
investigation is required, it should be in-
vestigated as to why the special represen-
tative of the Kerala Government sent two
different versions. When I received
that teleprinter message, rhaps, the
Prime Minister’'s Office did not consider
i1 necessary to forward the same to me
because this mesage was tramsmitted to
both the places.

MR. DEPUTY-SPEAKER : No,
we cannot have a discussion on this under
115.

Now, personal explanation by Shri
Kanwar Lal Gupta.



